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gives room to suspicion. This has 
caused widespread resentment in th*? 
southern part of our courtry and the 
student community ir Madras and 
other places are very much agitated 
over this. A memorandu.n has Leen 
given to the Minister in this connec
tion. I want to bring it to the notice 
of the House.

SHRIMATI PARVATHi KRISHNAN
(Coimbatore): I want to point out . . .

MR. SPEAKER: Don’t rtcord.

13 hrs.

SHRIMATI PARVATHI KRISH-
NAN;**='=

SHRI K. GOPAL: I therefore, re
quest the Minister of Educalion and 
Socia] Welfare to appoint a com*7:ittee 
to go into the performance of our tebm 
in P:ikistan and the m.)dc of selection. 
This is necessary because we have to 
give an impression that in the field of 
spori no regional or personal considera
tion will be the facior. I also request 
him to inform the B.?ard of control for 
Cricket that no critu.is.n from public 
in the matter of selection will be tole
rated.

MR. SPEAKER: The House stands 
adjourned till 2 O’Clock.

13.01 hr.

The Lok Sabha adjourned for Lunch 
till Fourteen of the Clock.

The Lok Sabha rc asseir^bled after 
Lunch at five minutes past Fourteen 
of the Clock,

[M r. Deputy-S peaker in the Chair]

MATTERS UNDER RULE 377—contd.
(ii) R eported disturbances in  B ih ar

ON THE QUESTION OF RESERVATION 
FOR BACKWARD COMMUNITIES IN 
G o ver n m e n t  services.

MU. DEPUTY-SPEAKER: Dr. Ramji 
Singh.
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O’ *î +RmT ^ 2 5^  <
3 3 SrfrTVPT ^  ^
^  ^  ^  I 5T?rPT ^

^  t  qẑ TT ^
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(iii) N eed of L egislation  for reform s 
in  electoral s y s t e m .

SHRI EDUARDO FALEIRO (Mor- 
mugao): Sir, under Rule 377, I rt îse 
the following matter of urgent public 
importance:

There is a general consensus of 
opinion in the country as to the urgent 
need of reforms in our electoral
system. However, though the Govern
ment is committed to bring about such

♦♦•Not recorded.
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reforms, it has been delaying them 
and upto now not even tentative 
decisions in this regard have been 
taken. Meanwhile, the Chief Election 
Commissioner, at the inaugural session 
of the Conference of Chief Electoral 
O/Rcers recently held at Ootacamund 
and in other forums has suggested 
some relatively easier steps that could 
be taken to make elections cleaner. 
The proposals of the Chief Election 
Commissioner are non-controversial 
and, I therefore, request the Govern
ment to introduce necessary legisla
tion to g’ve effect to them at the 
earliest, 1 would also request the hon. 
Law Minister to make a statement in 
this regard at a very early date.

( i v )  R e p o r t e d  s h o r t a g e  o f  f e r t il is e r s  
AND DIESEL IN U t TAR P r AdESH.
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< v ) R e p o r t e d  s u f f e r in g s  f a c e d  b y
PEOPLE OF CACHAR AND GOALPARA 
DISTRICTS OF A s SAM DUE TO DACOI- 
TIES FROM ACROSS THE BANGLA
DESH BORDER.

SHRI AHMED HUSSAIN (Dhubri): 
Mr. Deputy-Speaker, Sir. under rule 
::77, I want to raise the following 
matter of urgent public importance:—

The people living in border areas 
have to lead their life in fear and 
terror. Assam is a State where vast 
areas fall between India and Bangla
desh border, particularly in the districts 
of Cachar and Goalpara. The people 
of both these districts have to suffer 
a lot due to dacoities, cow-lifting, etc. 
Their economic condition is becoming 
worse day by day.

Sir, the vast areas of my constituency 
in the Goalpara district of Assam from 
Satrosal to Mankachar, fall between 
the Indo-Bangladesh border. The 
economic conditions of these p e o p le  
are the worst. They are fighting a lot 
with their fortune for survival and 
somehow they are leading their life.
But due to frequent dacoities, cattle- 
lifting, etc., the conditions of these 
poor people in these border areas of 
Assam have become miserable. Almost 
daily dacoita from Ban^adesh enter 
inside the Indian territory and, with 
the help of local agents, they loot the 
belongings of these border people and 
lift cows, bufTaloes, etc. As a result 
of these frequent happenings, people 
are living in terror and are spending 
sleepless rights. The police and the 
BSF have become inactive and un
dependable.

Wherever I proceed in these border 
areas of my State, fed-up people in 
tears narrate the terrible and pathetic 
looting of their property by the Bangla
desh miscreants. No steps appear to 
be feasible or readily available by the 
Centre or the State Government to in
vestigate the cas2s and assure safety 
and grant compensation to these alTect- 
ed people. Even complaints and several 
representations have been turned 
down, they have fallen on deaf ears. 
Some instances have also been brought 
to my notice in which the BSF people 
are harassing some innocent farmers in 
the name of Bangladesh infiltrators.

I have once referred to some of 
these instances on the floor of this 
House and broucht these to the notice 
of our previous Home Minister, but 
nothing has been done to redress the 
grievances of these border people. To 
the following public demands and 
suggestions, nothing has been done 
so far for these. I seek the immediate 
intervention and urgent action:—

(1) The border areas between 
Satrosal and Mankachar should be 
fenced and all the border villages 
should be electrified and funds should 
be released on topmost priority.


